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IN THE HIGH COURT FOR THE STATE OF TELANGANA

AT HYDERABAD
(Special Original Jurisdiction)

TUESDAY, THE SIXTEENTH DAY OF SEPTEMBER
TWO THOUSAND AND TWENTY FIVE

PRESENT

THE HONOURABLE THE CHIEF JUSTICE APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT PETITION NO: 27838 OF 2025

Between:

Done Himani Dilip, D/o. Dilip, Aged about 19 years, Occ. Student, R7o Behind
lndira Nagar, A-48, Ramling Nagar, Vijapur Road, Solapur, Maharashtra.

...PETITIONER
AND

1. The State of Telangana, represented by its Principal Secretary, Medical and
Health Family Welfare Department, Secretariat Buildings, Hyderabad-S00 055

2. Kaloji Nararayana Rao University of Health Sciences, represented by its
Registrar' waranqal 

...RES'.NDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue an appropriate writ, order or direction more particularly one in the

nature of writ of Mandamus declaring the actron of the respondents partrcularly the

2nd respondent in not considering the petitioner's request for registration and

exercising web options for admission into MBBS/BDS course under Management

Quota B Category in ongoing or next phase of counseling for the academic year

2025-26 as illegal, arbitrary, u nconstitutional and consequently direct the

respondents to consider and permit the petitioner for registering and exercising

web options for admission into MBBS/BDS course under Management Quota B

category for the academicyear 2025-26 in ongoing or next phase of counseling.

lA NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated rn

the affidavit filed in support of the petition, the High Court may be pleased to direct
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the 2nd respondent to consider the petitioners request for onlrne regrstration and

exercising web options under Management Quota "8" Category for admission into

MBBS/BDS course in the ongoing or next phase of counselling for the academic

year 2025-26, pending disposal of writ petition.

Counsel for the Petitioner: SRI ABDUL KABEER
Counsel for the Respondent No.1: SRI R.NAGARJUNA REDDY, AGP FOR

MEDICAL HEALTH & FW
Counsel for the Respondent No.2: SRI T.SHARATH, SC FOR KNRUHS

The Court made the following: ORDER
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THE HON'BI-E'I'FIE CI{IEF IUSTICE SRI APARESH KUMAR SINGH

4ND
THE HON'BI-E SRI IUSTICE G.M.MOHIUDDIN

\\'rit Pctition No.27838 of 2025

Order

Hearcl Nfr. \bdul I{abeer, learned counsel for thc

petitioner; ir,lr. it.Nagarjuna Rcddy, learned Assistant

Govcrnme irt Pleaciel [o r: I Ieaitir. i\lcdical anci Familr, Wcllare

Department appcarine for rcspondcnt No.1 and N,Ir. T.Sharath,

lcarned Star.rding Counsci tor I{aloji Narayana ll-ao Universit,v of

I{calth Scicnccs appcarilrg lor respondent No.2 (for short 'thc

Unir.crsin-').

2. Petitioner sccks consicleration of hcr praycr for registration

for admission to NIBBS/BDS coursc under Management Quota

'B' catcgorv and participating in thc ongoing counselling process f
{

for the academic r.car 2025 26. Shc is a residcnt of Mahatashtra.

According to hcr rcpresentation datcd 03.09.2025, she applied

on 20.08.2025 for lesistrarion, but r.vas shocked to knorv that a

separatc registration is rcquircd for admission into the said
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course uncier l\ Iafla{rcmelrt Qr:ota '1}' catcg.rrv. fhc clatt: <>f

applications nr2is also ovcr ancl thc s'e-bsite s'as closcd lor

regtstrati()n. l)e[tioner contcrrds tlrer she \\':ls unclcr an

irnpression that onlv a single application [or r cgis tratrorr is

cnorrgh

3. Learnecl counsel for thc pctitioner subnrits that the

respondents rn'rv be dilectcd to consicler thc rcprc scnta tic) il of

thc petitioner: in Line with sirnilar order datcd 21.0tj.1025, passed

bl tlris C<..urt. in other casc such as \\'.1).No.24560 ctf 2025.

+. Lcat trccl litandilrg Counsel for rhc L'nir-crsit, subrnits that

rhc last c]lte of applications for rcsistration has bct:n closed and

tl'rc [ ]nivclsit\. cann()t extcnd thc clatc. I Ic suh-rits that rhe

couusellinu pr()cess has ct>mmcnced since \restcr(la)r, aftcr the

issLrc of 'local candidate' was decided bl thc Florr'ble Suprctne

Cotrrt t'irb juclurricnt dated 01.09.2025 in Special Leavc

i)etition ((l) Nos.21536-21588 of 2024. 'I'lrerefore, the

L-nir,ersin' s,ould not be in a position to entcrtain tlre pctitioncr's
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application for regisuarion tbr admission to I\IBBS/BDS Course

under Nlanagemcnr (]uora 'l)' catcgorv. Ir would bc a futile

C\C:fCISC.

-5. Having rcgarci to the :rf<.rresaid circur.nstances anci upon

consicieration of the submission of learnccl counsei for the

partics, we are oi the r-ierv that since the admission ro

MBRS/BDS coursc I'ras a clcflnite tin-rclinc required to be

adhcred to bv thc I nir-ersitl ancl thc cut ofi ciarcs for appiicarion

or counselling arc sacrosanct, thcrc is no pont in asking thc

Univcrsity to consiclcr tirc pctitioner's application for fresh

tcgistrarion and parucipatins in thc ongomg counselling for

adr.nission to MBIIS/BDS coursc under Management Quota 'B'

catcgory. Therctirrc, \\rc arc r-rot inclined to lssue any' directtons

to that effcct.

6. Accordir.rgh', thc \\'rit Pctition is disrnissccl.

7. At this stagc, learned counscl for the pctitioner submits

I
I

that in case the datc of applications for registration to the above
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coul'ses is ertendcd, the Urriversiry may be dilccted to consider

thc :rpplication .rl- tlrc pedrioncr for rcgisuatiotr for aclmissiotr to

i\lll llS Z'lll)S (-oursc r,rndcr Il ar.ragcment Quor ir'li' r::r terrotr'.

fl. Tt gocs rvithout sayine that in case the rlatc o!-applicalions

ior lcgistratic)rl t.) thc abovc courscs is extcnclcd. it t.oulcl r,l'rcr-r

tirr rhc petiti{rncr to make such an application. u'hrch rvoukl l;e

consir.lcrc'<l br tJx' rt:spondcnts in accordzrnce t,ith 1;rrr,.

,\s a scqucl, miscellancous peririons, pcnclinrl ii anr', stand

closccl. 'l'he rc shall be no ordcr as to costs.

SD/.I(,BHAVANI SWAMY
A ISTANT REGIST
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HIGH COURT

; DATED:16t09t2025

ORDER

WP.No.27838 of 2025

DISMISSING THE WRIT PETITION
WITHOUT CCISTS
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